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O R D E R 

(Virtual Mode) 
 

23.03.2021  In terms of the order dated 02.03.2021, Learned Counsel 

for the Appellant has filed Rejoinder on 10.03.2021 which is taken on record. 

 Written Submissions have been filed on behalf of the Respondent on 

16.03.2021 which is also taken on record. 

 Learned Counsel for the Appellant is directed to file short Written 

Submissions, not exceeding three pages, together with compilation of relevant 

judgments, latest by 01.04.2021.    

 List the Appeal ‘For Admission (After Notice)’ on 12th April, 2021.  

   

                                  [Justice Anant Bijay Singh]  

Member (Judicial) 
 
 

 
                           [Ms. Shreesha Merla] 

  Member (Technical) 
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